ACT No, XXXV or 1857,

Passep sy trE Lircisnative Couwncin or Inpia,

( Recewved the assent of the Governor General on the 14th December 1857.)

Ax Acr fof the levy of Pori-dues in the Ports Qf-]l[oulmein, Rangoon, Kyouk :
Phyoo, Akyab, and Chittagong,

- Wazsreas it is mecessary to fix the amount of the Port-dues fo be
hereafter levied and taken in the Ports of Moulmein, Ran-
goon, Kyouk Phyoo, Alkyab, and Chittagong in accordance
with the provisions of Act XXILof 1855 ; It is enacted as follows :—

Preamble.

I. Port-dues, at rates not exceeding the rabes contained in the Schedule
Port-duss on sea-go- 0 this Act, shall be chargeable in respect of every sea-
ing vessels of ten fons : £ 41 Trrred A o §
ol apwards entermg 01D vessel of the burden of tep tons and upwards
Port. . which shall enter any of the said Ports.

I, When any vessel enters any of the said Ports, being driven in by

Bate of Port-due on  Stress of weather, or in consequence of having sustained

";f:;fslsof"g?ﬂi‘:dto e];y any damage, or for any other reason, but does mot dis-

ter Port,  charge or take in any cargo or passenger therein (with the

exception of such un-shipment and re-shipment as may be necessary for the

“purpese of repair)—the Port-due chargeable in respect of. such vessel shall be
at a vate equal to one-half the rate chargeable 1 respect of other vessels.

JII. Provided that, when any vessel having left any of the said Ports is

No Port-due on ves- compelled to re-enter it by stress of weather or in conse-
sels compelled by stress

N e c O 1
of weather to re-enter ~JUENCE of ha’VIDg sustained any &&mage, no Port-due

Port. shall be chargeable in respect of such vessel.
No vessel to pay IV. No vessel shall be required o pay at the same
Port-due at same Port . Tyrm e tempn . s Lo .
oftener than once in Port any Port-due chargeable under this Act oftener than
sixty days. once in sixty days.

V. This



ACT Wo. TXXV or 1857,

V. This Act shall commence and have effect from and after the first
 Commencemens of day Qf .'J:muajr;y 1858 ; and the local Governmenﬁ shall on
Act. ‘or before that date, pursuant fo Section XLIL Act XXIT

. m%:’cgimfmgert-dues of 1855, declare, by notification to be published in the

Calestta Govelle, the vates at which Port-dues shall be
levied in sny of the said Ports subject to the provisions of and within the
Iimits prescribed by this Act; and from and after the said date no Port-due

No Porb-duce to be nall be Iewed at any of the said Ports except under the

kevied except under Adh. a,uthnrltv of Act XXIT of 1855 and of this Act.

Acb to be road as part VI. This Act shall be read with and taken as a part
" A XXILef 1855 of Aot X XTI of 1855,

SCHEDULE.
Pori. Mazimum Rate.
Moulmelll coevieoenees & anmas for every ton of burden.
Rangoon ....c. oonee 6 annas ditto ditto.
Kyouk Phyoo ...... 4 annas ditto ditto.
Akyab ... 4 annas ditto ditto.
Chittagong  «..cen... 43 anmas ditto ditto.




